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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH, ALLAHABAD. 

(open ccmrt) 

Allahabad this the 23rd day of April, 2004. 

Original Application No. 404 of 2004. 

Hon'ble Mr. Justice S. R. Singh, Vice-chairman. 

Hon'ble Mr. D.R. Ti'lrvari, Member- A. 

Aijaj Ahmad Khan a/a 46 years. S/o Late Amir Ahmad Khan 

R/o E.w.s 197, Neem Sarai, Allahabad (UP) • 

••••••••• Applicant 

counsel for the applicant :- Sri R.K. Singh 

VERSUS 

1. The Secretary, Railway, New Delhi. 

2. The D~visional Superintendent (P), 

North Eastern Railway, Lucknow. 

3. Divisiemal Railway Manager, 

North Eastern Railway, 10-Asho k Marg, Luckn0w. 

4. Union of India through the General ~1anager 

( r~haprabandhak)North Eastern Railway, Gorakhpur. 

5. Union Minister of Railwa_y, Ge..v_t -~f~India , --
---

Raii~wan, New Delhi. 

• ••••••• Resp ondents 

counsel f r the respondents :- Sri K.P. Singh 

0 R D E R 

By Hen'ble Mr. Justice S.R. Singh, VC. 

The applicant herein has prayed fer issuance of a 

directi n ta the respondents to appsint him on a suitable 

p st according to his qualification under the loyal quota 

scheme. Earlier also the applicant had instituted o.A NG. 

1554/2002 which was dismissed as withdrawn vide erder dated 

23.01.2003. It has been submitted by the learned ceunsel 

fer the applicant that the earlier O.A was withdra\'ln en the 

assurance given by the respondents that the case ef the 

~applicant would be c o nsidered acce rding t law. A perusal 



: : 2: : 

•£ the rder dated 23.01.2003 passed by the Tribunal in 

the earlier O.A indicates that it was dismissed as withdrawn 

s that the applicant may pursue his claim befere the 

authorities. It is net disputed that scheme visulising 

appointment under the 1 yal quata has since been ab· lished 
(Q.M.v 

and, there£ re, we are of the view that n mandamus ~ft be 

issued c mmanding the respendents to app int the applicant 

under the lsyal quota which no 1 nger subsists. The 

applicant would have got the appointment under loyal quota 

scheme on fulfilling the c nditions under the scheme but 
L ;..t-~ 'h-Q t---· 

when the scheme ~~~longer subsists the question of 
""!- t--· ,.._ / 

issuance La direction t e the resp ndents te appoint the 

applicant under loyal quata does not arise. 

2. It may be pertinant to bser ve that the applicant had 

been making representati n since 1976 that is much before 
\_../~ u...~ .... ~ 

- the fermati n Qf the Tribunal.~--on the ground ef delay ., "-
also, the O.A is liable t be rejected. 

3. The O.A is ace rdingly dismissed at the admissi n 

stage it self with no rder as:. to costs. 

~~-
Member- A. Vice-chairman. 


